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New Drug for High Blood Pressure 

+
f  Shrl Nanjappan:

♦1868.  ̂ Shrl Ram Shankar Lai: 
I^Shri Hem Barua:

Will the Minister of Health be pleas
ed to state:

(a) whether it is a fact that a new 
wonder drug named Chini Dhaniya, 
which is claimed to be far more super, 
ior than rauwalfia serpentina in the 
treatment of high blood pressure, has 
been found out by the Ayurvedic 
Council of New Delhi; and

(b) if so, the results of clinial trials 
conducted on cases?

The Minister of Health (Shri Kar- 
markar): (a) The Government of 
India have no information.

(b) Does not arise.
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Shri Nanjappan: May I know whe

ther any other research institute has 
found out or made this drug?

Shri Karmarkar: To the best of our 
information this drug does not exist, 
what is called Ghini Dhaniya. Dhania 
is there, but this Chini Dhania we are 
not able to find out. I would also like 
to add far the information of my hon. 
friend that we went into this matter 
further, because the organisation calls 
itself the Ayurvedic Research Council 
and we foiintf that this is a one-man 
body who is much interested in selling 
such spurious products; because, ear
lier they had also said about some 
drug to cure refractive errors in the 
eye. Many persons complained to us 
about it, and we followed it up. Be
cause of the respectable nature of 
the name, we went into the matter. 
And we would not be surprised if in 
this case also this Chini Dhaniya busi
ness exists only in the imagination of 
the inventor thereof with a view to 
making money. ~

Dr. Sushila Nayar: Is there any way 
in which this type of exploitation can 
be discouraged by the Health Minis
try? Is there any law to take action 
against such people who repeatedly do 
these things? If not, is there any pro
posal to have any such power taken by 
the Health Ministry?

Shri Karmarkar: It is difficult to 
say that they are cheating because we 
have to find evidence for it, and evi
dence is not always found. One way 
of doing it would be by preventing 
anybody from calling himself or them
selves by the name of ayurvedic re
search council, etc., by, sort of, limit
ing the name to such body. Our Min
istry is ‘considering in that light. 
Otherwise it is very difficult to pre
vent these people from advertising 
such drugs except under the Magic 
Drugs Act, which we have been trying 
to do also. But It is not possible to 
limit the activities of such people. 
One of the ways would be not to ask 
questions about such bodies. (Laugh
ter) . No, no, I will explain why I am 
saying so. I am rather worried about 
this matter. The matter comes up in
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the newspaper, “wonder drug” . News
papers do not publish advertisements 
m o  much about ordinary drugs as 
about “wonder drugs” . Innocent pat
ients go in for them, and when they do 
not find any results they come and 
complain to us. And it is very diffi
cult T6 check the mischief. My hon. 
friend must have heard about this 
innocently, but now this will give ad
vertisement to it that here is such 
an Ayurvedic Research Council in 
Delhi, which is nothing but a one-man 
body advertising such drugs.

About this Chini Dhaniya we re
ferred to the ayurvedic bodies. In the 
text books it is not there. We re
ferred to the market. It is not found 
there. I am only suggesting that the 
wrong persons should not profiteer 
through further questions asked in 
this House.

Shri D. C. Sharma: May I know 
whether the hon. Minister has con
sulted the dictionary for this term 
"Chini*?

Mr. Speaker: But for a few ex
ceptions, all hon. Members are not 
doctors here. Therefore, if some
body says that there is a wonder drug, 
does the hon. Minister, through his 
agents or technical experts, try to find 
out whether it is really a wonder drug 
or not? The advertisements appear 
not on account of the hon. Members 
here.......

Shri Karmarkar: No. I did not say 
that. I did not make any aspersion on 
the Members; but the party concerned 
would be interested in publicity 
through questions in this House. That 
was what I said.

Mr. Speaker: Only Dr. Sushila Nayar 
asked that question. Instead of ask
ing hon. Members not to bring up such 
questions here—and I am admitting 
them, because if it is a wonder drug, 
then everyone of us also can use it— 
it is open to the hon. Minister to say 
that hereafter, any wonder drug or 
anyone such recipe shall be tested by 
a Central authority, before it is ad
vertised in the newspapers; or some 
such action might be taken, instead

of leaving it to the ordinary citizen, 
because he only wants to get rid of 
his disease, and, therefore, madly he 
rushes to this and that. It is no good 
giving that advice here. On the other 
hand, the hon. Minister must take 
steps to see that these fellows are 
punished, and if these drugs are not 
tested by a competent laboratory or 
council, they ought not to be sold or 
advertised and so on. Some such step 
has to be taken, instead of hon. Mem
bers being asked not to bring up such 
matters here.

Shri Karmarkar: I entirely submit 
to what you have said, but lest whait 
you have said might be misunderstood 
I should like to say that law goes up 
till a particular stage. Supposing 
there is a magic drug or wonder drug, 
and it is said, for instance, by some
body that diabetes can be cured by 
taking that medicine, then that is pro
hibited. If some gentleman comes up 
tomorrow and advertises in the papers 
that Take this medicine, and your 
tooth-trouble will be over*, then, the 
law does not authorise me or the Gov
ernment to take steps.

It is from that point of view that I 
say that I shall be very grateful if, 
in the case of such wonder drugs, be
fore tabling questions for answer in 
this House, hon. Members write to me 
earlier; I promise them a reply with
in seventy-two hours of the xeceipt of 
the letter.

Mr. Speaker: I am sure that hon. 
Members here will be only very will
ing to assist the hon. Minister in tak
ing effective steps to see that such 
kind of imposition is not made. It is 
no good saying ‘I have no law\ Even 
the Constitution is being changed. So, 
if necessary, he can have a law.

Shri Thtnunala Rao: May I know 
what positive action Government are 
taking to protect the public against 
these false advertisements which ap
pear in such large numbers in every 
part of the country, not only in respect 
of th?s drug and for this disease, but 
for a variety of diseases, because the 
public are at the mercy of these



quacks and these deceiving advertise
ments? What positive action is the 
Ministry taking, either by way of 
amending the law or by having a 
standard drug research laboratory to 
test the veracity of these advertise
ments?

Mr. Speaker: The hon. Minister is 
responsible to the whole country, and, 
therefore, if he wants to take steps.
I do not think any hon. Member here 
who has taken part in this would 
stand in his way; in fact, even those 
hon. Members who have not been 
allowed to put questions will join, and 
will certainly help the hon. Minister 
and strengthen him with powers to 
catch hold of all these people who 
trade in the name of good drugs.

Dr. M. S. Aney: The hon. Minister 
has said that he had made enquiries, 
and found that it was only an one- 
man council. May I know whether 
the hon. Minister had called for that 
man and asked him to point out the 
particular drug which is referred to 
in this question, which the hon. 
Minister was not able to find in the 
market. Did the hon. Minister do 
that?

Shri Karmarkar: I think I shall try 
that also. We shall write to the man 
and ask him to tell us what that drug 
!s, and if any reply is received, I 
shall place it on the Table of the 
Sabha.

Mr. Speaker: Let him examine it.

Water Works at Jhansi
•1871. Dr. Sushlla Nayar: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that there 
is a proposal for installing water
works jointly by the Ministry of Rail
ways, the Ministry of Defence and 
the local authorities at Jhansi;

(b) if so, the progress made in the 
execution of the project; and

(c) what are the proposed contri
butions by each party?
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The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.

Dr. Srnhila Nayar: Is it not a fact 
that such a proposal existed about a 
year ago? Will the hon. Minister tell 
us why that proposal has been drop
ped, if it has been dropped? If it has 
not been dropped, may 1 know whe
ther it will be put into practice before 
long?

The Minister of Railways (Shri 
Jagjivan Ram): Yes, as the hon. Mem
ber is aware, there was a proposal to 
have a joint water-works system 
wroked by the UP Government, the 
Railway Ministry and the Defence 
Ministry, from the Matatila Dam. The 
railways are more or less self-suffi
cient in regard to water requirements 
at Jhansi. Some quantity of water was 
urgently required, and we had a 
scheme; when it was found that joint 
scheme was likely to be delayed very 
much, we could not postpone our 
work. So, we started with our own 
scheme, which was a minor scheme. 
Thertfore, there is no question of our 
joining the joint scheme now.

Dr. SuShila Nayar: Is it a fact that 
the scheme of the railway costs nearly 
a crore of rupees? Could the hon. 
Minister give us an idea of the extent 
of expenditure involved? Also, is it 
a fact that the joint scheme would be 
much more economical and would 
benefit a much larger section of the 
population than the scheme taken up 
in piece-meal fashion, and if so, will 
the hon. Minister do something still 
to save the joint scheme?

Shri Jagjivan Ram: All these pre
sumptions are not correct. The scheme 
of the railway does not cost Rs. 1 
crores.

Dr. Sushila Nayar: How much does 
it cost?

Shri Jagjivan Ram: As I have said, 
we are more or less self-sufficient in 
regard to our requirements. It is a 
very small quantity that we require, 
and this scheme is worth just about 
Rs. 6 lakhs or so.
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